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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH : JODHPUR

Date of order : 11‘;03,99, :

1. R.A. No. 3/1999
' in O0.A. No. 127/97

‘2. M.A. No. 39/99 in RA No. 3/99
in 0.A. No. 127/97

- 3. M.A. No. 38/99
- in O.A. No. 127/97

1. Union of India through Genéral bﬁnager, Northern Railway,
o - Baroda House, New Delhi.

) " 2. Divisional Railway Manager, Northern Railway, Delhi

Y ‘Division, New Delhi.
. 3. The Dy. Chief Engineer (Construction), Northern Railway,
- Bikaner. . | - 7
4. The  Chief -'AdminiStrative_; Offider (Construction),

Headquarters Office, Kashmiri House, New Delhi.

Applicants (Resgondents in the O.A.)

versus

———

-Ra"k‘gsh\ Kumar Sharma son of Shri Sita Ram r/o. Lal Garh Railway
:,.vguarter No. 241-D, 0ld Railway Colgny, Bikaner, at present
'fémp'_loyed on the post of M.C.C. in the office of PWI (C), Lal
éérh, Northern Railway. ' _
' Respondent (Applicant in the O.A.)

" 4. R.A. No. 4/1997
in 0.A. No. 407/1996

5. M.A. No. 41/1999 in R.A. No. 4/1999
in O.A. No. 407/1996

Q,///;;A. No. 40/1999
\\’//// - in 0.A. No. 407/1996

1. Union of India through the General Manager, Northern
Railwéy, Baroc;ja Hoﬁse, Headquarter, New Delhi. _ |

2. .The Chief Admi\ﬁistrative Officer (Construction), Northern
Railway, Kashmiri Gate, Delhi. -

- ' 3. The Dy. Chief Engineer (anstrgqtion), Northern Railway,
Bikaner. '

4. Permanent Way Inspector (Construction), Northern Railway,

Suratgarh.




—

2. In M.A. No. 41/99 in R.A. No. 4/99 and M.A. No. 39/99 in

5. Divisional Personnel Officer, Northern Railway,'\"New
Delhi. ' o
... Applicants (Respondents in the O.A.)

versus “ 4 S -
Lal Jee son of S’hri ’-Shyamaé Ram working as Meiterial Checking
Clerk under:Permanent‘Way Inspector (Construction), Northern
Railway, Suratgérh, r/o. E-35B, Réilway Colony, Near Railway
Hospitzi, Suratgarh. - ‘ .
| ... Respondent (Applicant in the 0O.A)

~

ORDER . - ‘
(Per Hon'ble Mr. Gopal Singh) %

The abo?é Review Applications have been filed by the

appli¢ants (réspondents in the respective OAs) under Section 22 of

the,A\ministratiVe Tribunals Act, 1985, praying for a review of the

order |passed by this Tribunal on 13.11.1998 in O.A. Nos. 407/96 and

127/97 on the ground that the Railway Board Circular dated
11/15.2.1991 was not applicable to the applicants (respondents in

. <he present RAs) and as such there has been an error apparent on

the face of the record.

Y

R.A. No. 3/99, the‘applicants (respondent in the OA) have prayed

for condonation: of delay in submission of respective Review

Abplications. It has been submitted that the delay has Béen caused '

in processing the case. ih. the administrative Hdepartment. The
explanation submitted for condonation of delay appears justifiable
and both these MAs are accordingly allowed. The aforesadgMAs stand

disposed of accordingly. We would now proceed to disposesf the .

Review Applications.

3. We have ;onsiaered the records of the case and find that
the arguments adduced now by'the applicants (respondents in the
OAs) was also adduced before the Tribunal during the course of
hearing of the aforesaid OAs and that érguments were given due

consideration byvthe Tribunal while arriving at the conclusion.

4, We, thus, do not find any error apparent on the face of the
record and as such both the R.A. No. 3/99 in OA No. 127/97 and R.A.
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No. 4/99 in OA No. 407/96 are hereby dismissed.

’

5. In M.A. No. 40/99 in OA No. 407/96 and M.A. No. 38/99 in OA
_No. 127/97, the applicants (respondents in the OAs) have prayed for
staying the operation of the order dated 13.11.1998 passed by this
Tribunal in respective OAs till the Review Application Nos. 3/99 in
OA No. 127/97 and 4/99 in OA No. 407/96 are disposed of. The
Review Applicétions in question have since been disposed of, these

. MAs have become infructuous and are disposed of accordingly.
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 8d/-
( Gopal Singh )
MEMBER (ADMN, )

Cvr.




